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thirty members from among them-
selves to serve ag members of the
Committee on Estimates for the
term ending on the 30th April,
1981.”

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceeg to elect in the” manner
requireq by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business i Lok Sabha.
thirty members from among them-
selves to serve as members of the
Committee wn Estimates for the
term ending on the 30th Apnl
1981.”

The motion was adopted.

(i) PunrLic AccouNts COMMITTEE
SHRI BHISHMA NARAIN SINGH:
Sur, T beg to move:

“I'hat the m~mbers of this Hous2
do procerd to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabho,
fiftean memberg from among them-
selves to serve ag members of the
Committee on Public Accountg for
the term ending on the 30th April,
1981.”

MR, DEPUTY-SPEAKER: The
question is:

“That thc members of this Iiouse
du proceed to welect in the manner
requireq by gsub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Liok Sabha,
fifteen members from among them-
selves to serve as memberg of the
Committee on Public Accounts for
the term ending on the 30th ,April,
1981.”

The motion was adopted.
SHRI BHISHMA NARAIN SINGH:
Sir, I beg to move:

“That this House do recommend
to Rajva Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to asso-
ciate with the Committee on Pub-
lic Accounts of the House for the
term ending on the 30th April,
1981, and do communicate to this
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House the names of the members
so nominated by Rajya Sabha.”

MR. DEPUTY-SPEAKER: The

question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabhha to asso-
ciate with the Committee o, Pub-
lic Accounts of the House for the
term ending on the 30th April,
1981, and do communicate to this
House the names of the members
so nominated by, Rajya Sabha.”

The mot.ion was adopted.

(ii1) ComMMITIEE ON PuBLIC UNDER-
TAKINGS

SHRI BHISHMA NARAIN SINGH:
beg 10 move:

“That the memberg of this House
do proceeq to elect in the manner
iequireg by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
{ifteen mcmbers from among them-
selves to serve ag members of the
Comniittee pn Public Undertakings
for the ierm ending on the 30th
Apnl 1981

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) o Rule
312B of the Rules of Procedure
and Conduct of Business in Lok
Sabha, fifteen memberg from among
themselves to serve as members ef
the Committee on Public Under-
takingg for the term ending op the
30th April, 1981.”

The meotion was adopted.
SHRI BHISHMA NARAIN SINGH:
beg ta mave:

“That this House do recommend
to Rajya Sabha thay Rajya Sabha
do agree to nominate seven mem-
‘bers -frem Rajya Sabha to associate
‘with the Cemmittee on Public Un-
dertakings of the House for the
term ending on the 30th April, 1981,
and do communicate to this House
the names of $the members go nomi-
nated by-Rajya S&bha’



